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Order of the Tr ina. 

------ 

Heard Mr. U.K. Nair, learned 4.' 
counsel for the applicant and also 

Ms. U. Das, learned Addi. C.G.S.C* 

for the respondents. 

We have already admitted two 

other cases i.e., 0.h. Nos. 111/05 

and 112/05 in respect of the same 

advertisafleflt. I also admit this 

application and order notice to the 

respondents. Written statfleflt, if 

any, within four weeks. Post along-
with other two cases on 22.7.2005. 

Needless to say that ]K any 

selection and appointment pursuant 
to the impugned notification shall 

be' Abject to the outcome of the 
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22.7.2005 	post the matter on 24.8.2005 
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Cases. 

Member 	 ViceChairman 
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24.8.2005 	Post this matter before the 

next available Division Bench. 
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Heard counsel for the parties.. 

Hearing concluded. Judgment delivered 

in open Court, kept in separate sheets. 

Theapplication is dismissedin in
7. 

terms of the order recor4ed separately. 

No order as to costs. 

Member 	 V1 

* 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHAT1 

15442005 
OA I'O. ..... . .. ......... .................... . ....... . ...... .. ....... . .. . .... .......... 

08.08.2006 
DATE OF DECISION ........................ 

Shri Manish Kurnar 
........................................ ..................... ......jpplicant/S 

Mr IJ,K, Nair, Mr B.K. Talukdar, Mr B. Srma and Mr Auna C and Mrs. B. 
Chakraborty 

..........................................................Advocate for the 
Applicantls. 

- Versus- 

Union of India & Others 
........................................................... Respondens  

Ms'U. Das, AddL 	 ; . C.GSC . Advocate for the 
Respondents 

CORAM 

HOWBLE MR K.V. SACHIDANANDANI VICE-CHAIRMAN 
HONBLE SRI GAUTAM RAY, ADMINISTRATIVE MEMBER 

- 1. 	Whether reportersf local newspapers 	 Yes 
may be allowed to see the Judgment? 

Whether to be referred to the Reporter or not ? 	j/No 

Whether to be forwarded for including in the Digest ~~INO. Being complied atJodhpur Bench? 

Whether their Lordships wish to see the fair copy 	/ 
ofthejudgment? 	 YINO .  

Lice-Ch& m 



IN THE CENTRAL ADMINISThATIVE TRIBUNAL 
11iE 

Oiigmal Application No 154 of 2005 

Date of Order This the8th day of August 2006.  

The Hon ble Sn K V Sachidanandan, Vice-Chairman 

The HofbleSriGautam Ray; Administrative Member. 	. 

Shri Mànish Kumar, Aged 21years 
SIo Shri Narendrä'Ku mar Singh 	. 
Carè:•Nirmal Grocery Shop 
Power House Road, Burma Camp 	. 	

0 

P.O.&P.S.:Dimapur 	 S  
PIN- 797112 
State Naglaiid. 

.'Applicant 

By Advocates Mr.U,K, Nair,Mr B.K. Talukdar, MrB. Sariiia andMr 
.Aunä C and. i'1rs B. Chakraborty. 

-. 	-Versus- 

L.• Union oflndia 	 :. 
Rèpresentedby the Director General (Posts) 1  
Governmentof India, 
Ministry of Communications, 
Department of Post.; Dak Bharan , 
Sansad Marg, New Delhi -.110 001. 	. 

.2. 	The Chief Post Maste' r Genera, 	 . 	•. 
• 	North East Circle 1  Shillong - 793 001. 	; 

• 	 . 	 . . Respondents 

By Advocate Ms U. Das, Addi C G S C 
1• 

ORDER (ORAL) 

K.V. SACHIDANANDAN, (V.C.) 

In respOnse to a notifiction at annexure - A/i, the 

Applicant applied for the post of Postal Assistant Annexuie - A15 is 

the photocopy of the SchoolLeaving Certificate showing thedatè of 

birth of the Applicant Annexure - A/6 is the photocopy of the 

Intermediate (Commerce), Examination Marks obtained in the 

examination Annexuie - A/7is the photocopy of the official website 

A 	
51. 0 
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showing the official language of Nagaland State . as En91isb'. The 

Applicant' also submitted certificates of Computer and typing 

knowledge The Applicant's contention is that he is eligible for the 

post of Postal Assistant, SBCO, and N.E. Po"stalCirde. But he was not 

considered for the said post. Therefore, he has filed this ApplicatiQn 

seeking the following relief - . 

"(i) Issue appropriate order(s)/direction(s) to  
the Respondent No. 2 to submit . the' 
'Names of short-listed candidates for the 
Recruitpient of Postal Assistants who 
have been called for to appear in the 
Written/Aptitude Test and Computer 
Test [including typing skill on computer] 

•. duly showing the percentage of. mrks 
secured by each candidate in the 'order. 
of merit in 10+2 standard or 1.21  Class' 
Examination' along-with other relevant 
recruitment records for the kind perusal 
of the Hon'ble Tribunal; and issue such 

• . further order(s)/direction(s) as: the 
Hon'ble Tribunal may deem proper in 
the, circumstances of. the case 1  after 
perusing the relevant, records to, be • 	 .. 	. 	
submitted by the Respondent No. 2;'  

(ii) Jssue such further order(s)/direction(s) 
to the Respondents to declare the 
recruitment process as null and void 1  if 

	

• 	 the }Ión'ble Tribunal is satisfied; after 
• . perusing the relevnt recruitment. 

records, that the present applicant has 
illegally and discriminately been denied 
opportunity to take. part in the 
'Recruitment of Postal Assistant (SBCO) 

S 	
conducted by the Respondent No. 2; and 

• 	 also' pass any other order(s)/direction(s) 
as the Hon'ble Tribunal may. deem fit 

• and proper as to the "circumstances of 
the case warrant; 

	

• 	• (iii) Make the declaration absolute that the 
Recruitment of Postal Assistant• (SBCO) 
conducted :'by; the Respondent No. 2-
through the Recruitment Test h4d on 
25-05-2005 (WEDNESDAY) as irregular, 
null and void, and" . 

2. 	The Respondents have tiled a detailed reply statement 

contending that at para - 2 of the notification, it-- was specifically 
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men tioned that 'Prospectus containing eligibility conditions such as 

age, qualifications etc rectuitment procedure, prescribed application 

form and details about the number of vacancies to be fllled in,, ihe 

officer towhorn applications are to be addressed can be obtained from 

all the Head Post Offices .........". In the prospecis, at .para 3.2(iii) it 

was clearly mentioned "The candidates should have, knowledge of 

local language of the State,. i.e. should have studied. the language 

declared as local languae by the.State Govt. as a subject at least ip. 

to Matriculation level (SSLC)." The Applicant passed the Intermediate 

Exarnination, equivalent to XIIthClass examination in the.year 2001 

from the Bihar Intermediate Educatiop Council and presently staying 

in the State of Nagaland The Applicant claimed that the official 

language of the State of Nagaland is 'English' and no otler language 

is available for the State of.  Nagaland where the Applicant presently 

resides. As per the Deputy Secretary (Exan - ination), Nagaland Board 

of School Education, Kohima letter No NBE-6/EX-Mjsc /2002-03, (i) 

Ao, (ii) Lotha, (iii) Sema and (iv) Tenyidie are recognized as local 

languages for the State of 1'agaiand. The Applicant did not read in 

any,  of the local languages recognized and mentioned in the letter of 

the State Government, which is evident from the copy of the Mark-

sheet issued by. the Bihar Intei medate Education Council Therefore, 

• he was not found, eligible for the said pOst as'per the eligibility criteria 

and his candidature was rejected. It.isthe policy of the Government to 

encourage the local youth to join the main stream of the country by 

• providing them with the scarce employment opportunities in the 

relatively backward North Eastern States. The Respondents 

conducted the Computer test fully in accordance with the method of 

selection as mentioned in the prospectus published and supplied to 
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the candidates for- the purpose. The Applicant did nok study. the locèl 

language recognized by the' State' of Nagalañd upto Mabiculation. 

level which was compulsory as per the conditions laid down in the 

prospectus. Therefoie, the Applicant has not made. out a case'and the' 

O..A is liable to be set aside.  

Heard, Mr U.K. Nair, learned Counsel for tbe.Appffcant 

• and Ms. U. Das, learned Addi. C.GS.C. for the Respondents. 

Learned Counsel appearing for the parties.submitted that 

the O.A. is squarely identical and, similar to that of the. O.A. Nos. 

111/2005 and 112 of 2005, which were disposed off by a Division 

Bench of this Tribunal on 13.06a006 dismissing the said O.A..s 

Learned Counsel appearing for the 'parties submitted that same 

•  method may be adopted and followed' in' this case also. For befrer 

illustration, 'the operative portion of the said order is 'reproduced 

below: -  

The learned counsel for I  the 
applicants argued that arbitrary omission of 
the applicants from the list of short-listed 
candidates. : for the Postal Assistants, 

* , Recruitment Examination and the provision of 
'knowledge Of local' language qualification' 
prescrIb.ed in the' Recruitment Rules 2002 is, 
ultra vires and uncOnstitutional and therefore 
it has to be set aside. The learned, counsel for' 
the respondents, on "the other hand, has 
persusively 'argued that the Pepartment. of 
Posts is a public dealing .departhent and the 
Postal Assistants/Sorting Assistants, for which 
the examination is conducted,have to interact 
with the public mainly in local language and 

•local people' are the main customers/investors 
of the Department of Posts. The' business of 
the Demrtment depends upqn the customers! 
investors in 'that part of the local area and the 
knowledge of local language is mandatory for 
all officials who directly deal with the' local 
people. Therefore, the prescription of 
'knowledge of . local language qualification' 
cannot be said to be arbitrary or violative of 
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any constitutional provision and the short- 
• . listingis also permitted and being a policy . 

decision of the Government it cannot be. 
chailened and interfered with by any Court of 
Law. 

• 	7. 	. We have given, due. consideration 
• 

	

	• to the -arguments advanced by the learned 
cOunsel for the parties and materials placed on 

•  .. record. The admitted facts of,the' case are that 
both the applicants though claim to know the 
respective local. language reqiüred for the post 

• 	• they have applied for, they have "no 
•  . . qualification, as prescribed in the notification. 

In Column..8 (Ii) of 'Annexure-A/2 Notification 
dated 9.1...2002 the prescribed educational • . .'. 	

. qualification required ,for direct recruits is as 
follows: 	.. 	 . 	 . 	 . 	 . '. . 

"(ii) Knowledge of locaF language of the 
state concerned. The'can.didateshóuld have 

• . 

	

	studied the local language as a. subject at least 
up to matriculation or equivalent leveL 

	

'•. 	
.. It is quite clear that Clause (ii) of 

Column' B of the -  said - Notification is very 
categorcal that knowledge of local language 
of the State concerned and .. .e candidate 

- should have studied. the local language at least 
up to :matricula tkrn  or equivalent level. 
Therefore, it reflects from the said notification 

-' that it 'is not just the knowledge' . of c  the 
language that is prescribed, but the 
candidates . should' have studied the lo'cél. 
language as a subject at least upto the 
matriculation or. equivalent level. The' 
applican's have no case that they have studied 

• . the local language 'upto matriculation level. - • 	. They were educated outside the .5&ate or they 
- . had opted a language othel than the local 

language of the.. State. The particular 
contention, taken in'O.ANó.111/2'005 isthat 
English,is the official language of theSLateof 

• Nagaland. The applicant studied Hindi, 
Sanskrit and English. as language papers in 
the Secondary School level (equivalent to 
matriculation). English being . the common 
language used in the State of Nagaland and 

- the applicant has also studied . English 
alongwith the official National language i.e. . 
Hindi upto SSC as well as. 12 standard, the  

• applicant fulfilled . the 'knowledge of local 
language qualification' prescribed . in the 

'Department of Posts. (Postal. Assistants' & 
• Sorting Assistants) Recruitment Rules. 2002. 
The respondents controverted the said 

- contention' stating that though the official 
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- 	 6 	 - 

language in the State of Nagalend is English, 
- but the 	 ' 

other languages like Ao.'.AngamL Sema.,,Lothp 
etc. The officiallanguppe and local language 

thffrn.Ladj 

	

• 	 schedule to the ReruitmentRuJes .'kngwlede 
of local language' of the State concerned has 

	

• 	 . 	
fl 	 hen I m,adps an es 	aJ_condjttgn and the 

• 	 candidate shouid hve studies the local 

	

• 	•. language as a subject át least' upto 
matriculation or equivalent level to be eligible 

	

• 	. 	. 	 ' 	for the post of Postal Assistant. The knowledge 
•. 	. 	of local languae is a mandatory condition for 

appointment to the said post. The respondents - . . 	
has produced Annexure-1 issued by the 

• S. . Nagaland Board of School Education, Kàhirna 
to the Superintendent of Post Offices, 'Kohima 
which is reproduced below:, 

'"To  

P. Chakraborty, 	.•• 

• Supdt. of Post Offices '(HR) 
Head Post Office, 	.. 
Kohima. 	 • 

	

• 	' 	 : '. 	'Subject:- RECOGNITION OF LOCAL 
LANGUAG 	. 	, 

	

S 	 . 	 •' 

Sir,  

- With reference to your letter No.B- 
• 2/Rccttf2001 dated 28.8.2002, 1 arn' to 

Inforffi that the following local languages 
are recognized by Nagaland Board of 

	

• 	 School . Educatiow as MOdern Indian '. 	
Language for SeQondary &. Higher - 	 T •. 	Secondary courses. However, these 

- . languages are Optional. 

LAo 
2.,Lotha 

	

• 	' 	' 	
3.Sema 	 - 
4.Tenyidie.  

Yours faithfully, 

	

• 	 . 	 • 	 ' 	 . 	 . 	 . 	 ' 	 ' 	 .' 	
• 

- 	' (-B.LTHAPK) - 	
DèputySecretary.(Exams) 

'Nagland Board of School Education • 	 • 	•' 	 ' 	• 	• 
KOhima" 	• 

From the said letter it is very clear that the • 	• 	• ' 	
• languages mentioned therein are recognized 

- 	• • 	by the Nagaland Board of School Education 

/ 
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and the applicants did not have any knowledge 
of these languages. Therefore, the applicants 
did not possess the qualification prescribed 
under the notification, La. 'knowledge of lOcal 
language' and therefore the question is 
whether they are eligible to be considered and 
the short-listing isjustifiéd. 

8.. 	. The issues involved in these OAs 
are, (a) whether the applicants possess the 
precribed qualification, (b) whethr this 
Court is justified in interfering with the 
recruitmeflt rules for the said post, (c) 
whether short-listing is justified and (d) 
whether the inclusion of 'knowledge àf local 
language qualification' condition is ultra vires 
and unconstitutional. 

9. 	It. is guite clear from the 
discussions made above and scrutiny of the 
materials- and dàcuments. placed on record 
that the applicants did not gualir the 
prescribed qualification of having completed 

•  . their studies with the local language as a 
subject. Therefore, we are of the view that the 
applicants are not eligible to be considered for 
their candidature as per Notification. --In this 
context the contention of the respondents that 
these posts were notified for the post of Postal 

•  Assistants/Sorting Ass istants. who have toieai 
with the local neonle and customers/investors 

•to be Agaj with 
lanauaae, prescribing knowledge of local 
language'as an essential condition will not be 
violative of any rule or the constitutional 
provisions which has got great force. Then 

• how is their knowledge to be tested is'based 
on the educational qualification and not other 
extraneous , methods in public recrUitments... 

• . 	 The lÔarned couseI for the respondents has 
• . . also taken our attention to the decision 

reported in 190 (3).SCC 157 in. N.T. .Devin. 
Katti and' others Vs. Karnataka Public Service 

• . 

	

	Commission and others, wherein the Supreme 
Court has stated that the eligibility of 

- . candidate for selection for a post depends 
upOn whether he is qualified in accordance 

• 	 . 	with the relevant rules as that eidsted on the 
• 	date of the advertisement for recruitment.' 

10. 	The .second issue to he considered 
is whether this court is justifIed in, interfering 
with such recruitment rules. It has cOme out 
from the materials placed on, record that the 
decision of prescribing . this qualification of 
'knowledge of local languag& is not..confined 
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to a bartkuJar niace. or State. This condition is 
DdepJicabJe to au States oLlndia. In the 
circumstances one cannot say that 
discrimination has been meted out by putting 
this condition to a particular State. ThIS is a 
policy decision taken by the Government of 
India and the larger interest of the 

partment since such emJovee 

	

tAh 	 - 	 -. 1___1 

- 	 ., 	
L4 .. 	 JJJc 	az 	LI I 	iii dill 

customers/investors of the Department of 
Posts. So this condition has been .prscrIbed 
with .the due application of mind and 

• 	considering the interest f the Department 
• and necessity of local language to carry out 

the business of the Department. The Hon'ble 
• Supreme Court in a case repOrtedin 2003(2) 

• ••. SCC 673, Onkar Lal Bajj -  and others Vs. Unióñ 
of India and another, has declai ed that if if is a 
policy decision taken by the Government in the 
larger .interest, Courts are not justified in. 

• 	 interfering with such policy decisions. 

ii. 	The next issue for consideration is 
• 	whether short-listing is justified. it is an 

accepted proposition of law that when large 
• '  number of candidates are applying' for a 

particular post, the Department is justified in 
short-listing the candidates so as to exclude 

• those who. do not possess the prescribed 
• 	• 	qualification. This dictum has been laid down 

• by the Hon'ble Supreme Court in a case 
iepoi ted in 2003 (1) SLR (Calcutta) 303, 
Sachinandan Dey Vs. State of W.B. 

• 12. 	Lastly, the larger issue that has 
been canvassed: by the learned counsel for the 

• 	 applicants is that the condition of 'knowledge 
• of local - language' criteria prescribed: in 
• Column 8 (ii) in the ]epartment of Posts 

(Postal Assistants & Sorting Assistant.$) 
- Recruitment- Rules, 2002, has t5 be struck 

•  down as illegal and unconstitutionaL The 
contention of the applicant is that Article 14 of 
the Constitution expressly states that 'the 

- State shall not deny to any person equality - 
• 	before the law or the equal protection of the 
• 	Jaws within, the territory of Jildia'. The 

• ' 	language criteria prescribed in this case has 
• . 	nOt. only created in the-. discriminatory 

provision in' the said Recruitment Rules 2002 
in the matter of public employment just 
because, certain people preferred -to . opt . 

• 	. 	national language, 'l-lindi' in the matriculation 
• . examination 	instead •  of 	regional/local 

language. This condition violates, the 
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• fundamental rights of equality of opportunity: 
guaranteed in the Constitution of. India and / 
therefore, the said ' condition' in 	the 
Recruitment Rules deserves to be struck 
down. Theiéarned counsel further, submitted 
that Hindi is the official language of the 
country in accordance with Article, 343 of the 
ConstitUtion and, it is incumbent upon every 

• 	Government 	Department 	under 	the 
• Government of India to award equal status to 

Hindi language in every part of the country. 
The effort to e,xclu'd e any candidate who has" 
studied Hindl. upto SSLC. level 'from the 
recruitment of Postal Assistants in any part of 

- India on the ground that the candidatedoes 
not fulfill the local 'làn'guaTge criteria wilt be 

• 

	

	against the spirit and basic strucure. of-the 
Constitution of India. . 

• 13. . 	The learned counsel for the 
applicant has takn us toa decision' réorted 
in 2001 SCC (L&S) '928 In the case of Ganga 
Ram .Moolchandani Vs.. State of Rajasthan and 
canvassed for a position that, "to exclude a 
candid ate ,oh the ground of not having 
knowledge of local laws and regional language 
the Rules violate Articles 14 and 16 'of the 
Constitution of.India." 

14. 	. We have gone throUgh the said 
• 	decision, whIch speaks of the regional. 

• 	language and' 'not of the local. language.' 
Therefore, that decision, according to our 
view, is not strictly applicable in this case. The 
test that has been prescribed, by theHon'ble 
Suprene Court in the said case in determining 
the validity or any rule of statubry provision 
with reference to Articles 14 and 16., to see 
whether It contravenes . the constitutional 
guarantees enshrined in Articles 14 and 16, is, 
even "accordin.. to the applicants, (I)... 
ciassficatlon on which it is founded must be 
basel on an intelligible differentia and (ii) the 
differentIa must have a reasonable relation to 

• the pbject sought to be achIeved by the. Rules 
or Statute. - Th6 object of'knowing the local' 
language is for serving the public' since th 
post. aspired for is, meant forsinteracting with 
the local people. Therefore, it cannot be said, 
that there is no 'reasonable relation to the 
object sought for by this rule. This aspect has 
been '.'elaborately discussed by the Hon'ble. 
Supreme Court In the case 'reported in 2002 
(3) SLR . 18. Ashütosh Gupta' vs State of.  
Rajasthan. The Court'obser'ed as folkiw,s: 
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"Article 	14- 	Reasonable 
classification- Test for challenging the 
validity of any Act/Rule on the ground of 
violation of Article 14- Allegations 
regarding violation of Article 14 of the 
Constitution must be specific, clear and 

•  unambiguous- There must be' proper 
pleadings and averments in the 
substantive petition before the denial of 

•  equal protection of infringement of 
Fundamental Rights can be decided- The 
claim of equal protection under Article 
14 therefore is examined with the 
presumption that the State Acts are 
reasonable and justified- Mere 
differentiation or inequality of treatment 
does not 'per se' •amount to 
discrimination within the inhibition of 
the equal protection clause- The state 
has always the, power to make 
classification on a basis of rational 
distinctions relevant to the particular 

• 	 subject to be dealt with- When a law is 

	

• 	 challenged as violative of Article 14, It is 
necessary in the first place to ascertain 

	

• 	 the policy underlying the status and the 
object intended to be achieved by it." 

In the facts and legal position• that has been discussed 

above, we are of the considered view that there is no arbitrariness or 

that inclusion of the clause, 'knowledge of local language' in the 

Recruitment Rules 2002 violates the fundamental rights or is 

violative of Articles 14 and 16 of the Constitution of India and the 

object sought to be achieved• is reasonable. It is also profitable to 

quote a decision of the Hon'bie Supreme Court reported in AIR 1993 

SC 2285, V.K. Sood Vs. Secretary, Civil Aviation and others, in which 

it is declared that Recruitment Rules cannot be interfered with by the 

Courts/Tribunals in such circumstances. 

• In the conspectus of facts and circumstances, considering 

the above discussions and legal position, we are of the considered 

view that the Applicant has not made out a case and, therefore, the 

El 
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OA deserves to be dismissed Accoidrngy, we dismiss the OiL In the 

cii cumstances, no order as to costs 

(GAUTAM RAY) 	 (LV. SACHJDANANDAN). 
ADMINISTRATIVE MEMBER 	 - VICE-CHAIRMAN. 

/mb/  
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THE CENTRAL ADMINISTRATIvE TRIBUNAL; GUWAHATI BENCH 

GIJWAHATI 

O.A. No. JrcL1 
of 2005 

BETWEEN 

Shri Manish Kumar 

Applicant. 

-VERSUS - 

Union of India & Ors. 

Respondents. 

SYNOPSIS 

This instant application under Section 19 of the Administrative Tribunals 

Act, 1985 is directed against the arbitraiy, discriminatory and malafide action/ 

inaction on the respondent part in not permitting your applicant to participate in a 

Recruitment Test held on 25.05.05 for the Recruitment to the post of Postal 
Assistants (SBCO) in the N.E. Postal Circle inspite of his fulfilling all th e  

eligibility criteria's thereby violating all the norms and principles as contained in 

the provisions of the prospectus enclosed with the application form (Annexure - 
4). As contemplated vide the provisions contained therein in the said prospectus, a 

merit list of the applicants on the basis of the marks in aggregate secured by them 
in 10+2 or 12' standard Examination be prepared and out of the said merit list 

only short-listed candidates equal to 10 times of vacancies. (for each community 

(1 
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separately) should have been called for appearing in the above mentioned 
Recruitment Test. The said select list of candidates as envisaged in the prospectus 

was never prepared and the Recruitment test was held on in violation of 

the said mandatory provisions. That the applicant has been discriminated against 

inasmuch as candidates securing lesser marks in aggregate in the 10+2 or 12 th  

standard then your applicant have been permitted to participate in the said 

Recruitment Test while denying the said opportunity to him. Hence, this 
application praying for appropriate orders/ directions from this Hon'ble Tribunal 
seeking redress of his grievances. 

II 

0 



APPENDIX—A 
[FORM—I] 
[See Rule 41 

IN THE CENTRAL ADM STRATIVE TRI]BUNAL: GUWAIIATI BENCH 

ORICdNAL APPLICATION Noi t of 2005. • 	 APPLICATION UNDER SEC11ON-19 OF THE A.T ACT 1985 

ShriManjshKumar 
.. . .

Applicant 
-Veius- 

Union oflntha&Others. 
Respondents. 

Date: I——o6 

Place: GiU&\rthi 	
Signature of the applicant 

For use in Tribunal's office 

Datcoffiling 	 : .............................. 
Or 
Date of Receipt by post ................................ 

Registraiion No. 

Signature 
For Registrar 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

ORIGINAL APPLICATION No: f of 2005. i' : 

Shri Maniah Kumar, Aged 21-years 
• S/o ShriNarendra KwnaE Singh, 

	

Care : Nirmal Grocery Shop, 	0 

Power House Road, Burma Camp, 
P0 & PS: DImapur PIN: 797 112. 
State:Nagaiand. 

....Alicant 

-VERSUS- 

 
Represented by: 
Director General (Posts), Govt of India, 

• 	 Ministry of Communications, 
Depariment of Posts, Dak Bhavan, 
Sansad Marg, New Dcliii- 110 001. 

The Chief Post Master General, 
• 	 North East Circle, Shiflong - 793001 

.....Respondts. 

In the matter of: 
'Violation of FundamentaJ Rights' 

guaranteed in the Constitution of India, 

and 'Denial of Equality of Opportunity' 

In the matter of public employment in 

violation/contravention of Article-16 of 

Constitution of Jndla. 

-AND- 

In the matter of: 
Unflilrness and Discrimination, In the 

matter of public emplàyment, in 

violatin of Article-14 and ArtIcle-16 of 

the Constitution of Ifidla, in the 

ANNUAL RECRUITMENT OF POSTAL 

ASSISTANTS IN N.E-POSTAL CIRCLE for 

SAVINGS BANK CONTROL 

ORGANISATION (In short called as 

0 	 SBCO) 

-AND - 

MA 
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In the matter of 
illegal and arbitrary denial of 

opportunity to the applicant to take 

part in the ANNUAL RECRUITMENT OP 

POSTAL ASSISTANTS IN N.E-POSTAL 

CIRCLE FOR SBCO ISAVINGS BANK 

CONTROL ORGANJSATION'; 

• 	 In the niatterof: 
Irregular holding of Recruitment Test/ 

Written Aptitude Test for the 

RECRUITMENT OP POSTAL ASSISTANTS 

(SBCO) IN N.E-POSTAL CIRCLE without 

publishing the names of Short-listed 

candidates,  

PARTICULARS OP THE ORDER AGAINST WHICH THE 
APPLICATION ISMADE: 

The application is made against the in'egular, axbilrary and illegal 

holding of Recruitment Test/Written Aptitude Test .& Computer 

Test etc on 25-0572005 (WEDNESDAYJ by the Respondent No.2 

without publishing. the. 'Names of Short-listed candidates'; and 

also against the denial of opportunity to the applicant to take part 

in the Recruitment Tests held on 25-05-2005 for the Recruitment 

of PogtalAasjatants BCO) in N.E-Postal Circle 

JURISDICTION OF THE TRIBUNAL: 
The applicant declares that the subject matter in which the 

present application is liled and the applicant wants redressal is 

within the jiiiisdietinn of the Bon'ble Tribunal. 

LIMITATION: 

The applicant further declares that the application is within the 

limitation period prescribed in Section-21 of the Adinnistrative 

Tribunals Acts  1985. 
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4. FACTS OF THE CASE: 

4.1 The applicant, being a law-abiding citizen of India, is 

entitled to au the constitutional rights, guarantees and 

protections enshrined in the Constitution of India. The 

applicant, presently, is a resident of Dimapur Town in 

Nagaland State. 

4.2. The apphcant, who was born and brought up in Chandmari 

Mohaila of Motihan in Champaran District of Bihar State; 

completed his High School Education in the year 1998 

under the Bihar School ExaminMion Bard, Patna; and 

thereafter completed his Intermediate Commerce 

Examination in the year 2001. The applicant, although had 

passed his Secondary School Examination in 3rd Division, 

passed his Intermediate Commerce Examination in let  

Division with the record 82.44 % marks. That is, the 

applicant has scored 742 marks, out of 900 marks in 

lntertne&te Commerce Examination. 

4.3. In the month of March 2005, the applicant visited Imphal 

• 	 Town in Manipur State in connection with his personal 

- .• affairs and during that time, the applicant Caine across a 

recruitment notification published by the Respondent No.2 

in a local daily newspaper. As per the said recruitment 

-. . notification published on 18.03.2005, the Respondent No.2 

called for applications from the eligible candidates for.  

recruitment-of Postal Assistant ECO) in NE-Postal Circle. 

And, as per the said notification, 1 (One) OC-categoxy 

vacancy' had been notified in respect of Postal Assistants 

- 	[SBCO] in North Eastern Postal Circle.. Further, as per 
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Column- 10 of the notification, applications for the Postal 

• Assistants [SBCOI are to be submitted to the Respondent 

No.2. And also, as per Para-2 of the said notification, 

prescribed application form and prospectus could be 

• purchased from all Head Post Offices, mall sub post offices 

situated in Sub Divisional [lead quarters and other 

important sub post offices on payment of Rs. 10/- jEupees 

'Feulcmly by cash at the concerned post office counter; The 

Respondent No.2 had also fixed the last date for the receipt 

of application as 10.04.2005. 

- Copy of 'Vacancy Notification' published in the 
local daily 'News paper' by the Chief Poet Master 

General, Shillong [Respondent No.21 Is submitted 

asANNEXURE-A/1.. 

4.4. The applicant, who is one of the job-aspirants, immediately 

visited Imphal Head Post Office and obtained the prescribed 

application and prospectus on cash payment of Ra. 10/- 

• 	 - 	[Rupees Ten] only at Jmphal Head Post Office Counter. 

• 	 Thereafter, the applicant also called for his documents, 
• 	 certificates and testimonials from Dimapur and submitted 

his application to the Respondent No.2 along-with repaired 

documents prescribed in Pera-7 of the prospectus. The 

applicants application for the Postal Assistants [SBCOI in 

N.E-Circle was foi*arded to the Respondent No.2 vide. 

Jmphal HPO Speed Post Receipt No.EE 853188208 IN dated 

25.03.2005. 

- Copy of Imphal HPO Speed Poet Receipt No. EE 
853188208 IN dated 25.03.2005 Is submitted as 

- 	
S 	ANNEXURE-A/2. 

-AND - 



V 

5 

• Copy of 	b..page showing the movement 

particulars of Speed Post Letter No, BE 

853188208 IN booked at Iniphal Speed Post 

Centre on 25 Mar 2005 as available In the b-

site of Department of Posts 

• 'www.lndiapoat.gov.in/speednet/Track2.aspz' Is 

submitted as ANNBXURE-A/3. 

4.5. As per Para-3.2 of the prospectus supplied with the 

prescribed application form, the candidate for the post of, 

Postal Assistants [SBCO] should fulfill the following 

eligibility conditions: 

(I) 	The candidate should be witbin 18-25 years of age as on 

the last date of receipt of application Ie.10.04.2005; 

(d)  The candidate should have passed the 10+2 or 12th 

Class Examination from a recognized Unversity or 

Board of School Education or Board of .  Secondary 

Education (excluding vocational streams); 

The candidate should possess the knowledge of local 

language of the state fie. The candidate should have 

studied the language declared as local language by the 

State Government as a subject at least up to 

Matriculation level (SSLCJ; and 

Although not compulsory, it is desirable that the 

candidate has the knowledge of typing and computer 

data entry operation. 

• Copy of relevant Instructions In the prospectus 

showing the 'Scale of Pay', 'Probation', 'Eligibility 

•  Conditions', 'Method of Selection', 'Special 

instructions to •  the applicants', 'Details of 

• 	 Enclosures', 'Instructions relating to submission 



of Application' etc related to the recruitment Is 

submitted as ANNEXUREA/4. 

.4.6. The applicant fulfilled the eligibility conditions stated above, 

as submitted below: 

(I) 	The applicant who born on 01/10/1983, as per school 

leaving certificate, is 21-years 6-months and 10-days as 

on the last date of receipt of application on 10.04.2005. 

Thus.the applicant Is withIn 18-25 years of s; and 

- Copy of Secondary School Examination Mark 

• 	 sheet containing the date of Mrth of, the 

V 	 applicaflt is submitted as ANNEXURE-A/5. 

	

V 	 V 	
••V• 	 V 

V 	 (ii) . The 	applicant 	has 	already 	passed 

ititermediate(Commerce) Examination in the year 2001. 

from . the Bihar intermediate Education Council. 

V 	 V 	
. 	 intermediate [Commerce] Exmirntion. is a .12th Class 

Examination, and Bihar intermediate Education Council 

V 	 is a recognized Board under the Govt of Bihar. The 

V 	

V 
applicant secured 82.44 % of marks in. Intermediate 

V V 	
(Commerce) Examination by scoring 742-marks out of 

900-marks in the aggregate. 	 V 

V 	 - Copy of Intermediate (Commerôe) Examination 

Marks Statement, 2001 Is V  submitted as 

ANNEXUREM6. 
V 	

V 

(iii) V  The official language of the State of Nagaland is English' 

and no other local language is available for the State of 

	

(il' 	 V 	
Nagàland where the applicant presently resides. It is 
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also further submitted for the kind information of the 

Honle ThbunRl that the various ¶Naga' tribes inhabited 

in the State of Nagaland do not have any laxigaage but 

maintain their own tribal dialect Therefore, the 

applicant, who has studied 'English' language at High 

School level [le. Secondary School Examination level-

ANNEXURE-A/51 fulfills the required %nowledge of 

local language' criteria prescribed in the relevant 

recruitment rules and instructions contained in the 

prospectus supplied with the application form. l'urther, 

the aptilió  ant also studied 'Hhidi' as a language subject 

in High School Level and 'Hind? being . 'Oflleial 

Language of the Nation' in accordance with Article-34a 

of the Constitution of India possesses the status and 

recognition that Hthdi' in the language recognized by the 

Govt of Jndia for the whole territory of, the country. 

Thus, the applicant fulfilled the knowledge of local 

language condition at all counts. 

- Copy of web page of official web-sits of Nagahtnd 

State, 

showing the officIal language of Nagaland State as 

• 'English' Is submitted as ANNEXURE-A17. 

(iv) The applicant also possesses knowledge of computer 

data entry operation' and 	rpthg knowledge in - 

• 	 computer' 

- Copy of Computer knowledge certificate Issued by 

• 	 'NuT/Calcutta Centre' is submitted as 

ANNEXURE-A/8. 

-AND - 	- 

G/1 
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Copy of "Fyping Qualification certificate Is 
submitted its ANNEXURE.A/9 

4.7. As per the existing instructions available in Para-5 of the 

Prospectus supplied along with the application form, 

selection to the post of Postal Assistant in Post Offices is 

done on the basis of merIt comprising of the following 

3(Three) components: - 

I Items for which weightage/marks are Marks 
No allowed 
1 Weightage for the percentage of marks 40-Marks 

secured in 10+2 or 12th Class Exam 

Weightage for the marks secured in 50-Marks 

Aptitude Test/Written Test 

Marks to be awarded for Computer Test 10-Marks 

(including 	ping skill on computer) 

[Computer operation -5 Marks 

Typing in computer -5 Marks] 

TOTAL MARKS 100-Marks 

4.6 Further, as per the existing instructions available in Para 

5.2 & 5.3 of the Prospectus supplied with the prescribed 

application form, 'a merit list of the candidates will be 

prepared on the basis of marks in the aggregate secured by 

them in 10+2 or 12 1h Class ExmninRtion from a recognized 

University or Board of School Education or Board of 

Secondary Education and out of this merit list only 

short-listed candidates equal to 10 times of vacancies (for 

each community separately) will be called for to appear for 

the Aptitude Test/ Written Test and the Computer Test 

fxncluding typing skill in computer]'. 

- Copy of relevant Instrüótlone In the Prospectus 
regarding the 'EligibilIty Conditions', 'METHOD 
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• OF SELECTION' etc are already available in the 
• 	

I 	 ANNEXURE-A/4. 

4.7 For the facts mentioned in Para-4.6 above, the Respondent 

No.2 is duty bound to prepare a merit list of candidatts on 

the basis of marks secured by them in 10+2 or 12th Class 

Examination, and cafl for the candidates equal to 10 times 
'S 

of vacancies to appear in the Aptitude Test/Written Test 

and the Computer Test (Including typing skill on computer) 

based on the said merit list. But, the Respondent No.2 did 

not publish the names of 10(Tenj eligible candidates who 

are short-listed for appearing in the recruitment tests, but 

conducted the Recruitment Tests on 25-05-2005 

(WEDNESDAY] at Shillong centre only for the recruitment 

of Postal Assistants LSBCOJ in N.E-Circle against the lEone] 

notified OC-category vacancy, In the said test, although 

many candidates who have secured less marks than the 

present applicant were allowed to participate, the applicant 

has been denied opportunity to take part in the recruitment 

tests for the reasons best known to the Respondent No.2. 

As per the reliable information available to the applicant, - 

the candidate, who has secured around 68 % of marks in 

the 10+2 standard, has been allowed to take part in the 

Recruitment Test held on 25.05.2005(WEDNESDAY) at 

Shiflong Centre for the recruitment of Postal Assistants 

[SBCO] by the Respondent No.2. The applicant has 

therefore been seriously aggrieved of the said action of the 

above Respondent No.2; and has therefore moved the 

present OA before the Hon'ble Tribunal for securing 

• 	justice. 



S 

E 

6. GROUNDS FOR RELIEF(S) WITH LEGAL PROVISIONS: 

5.1. Equality of opportunity in matters of public employment' is 

a fundamental right guiranteed in the Article- 16 of the 

Constitution of India. In addition, Article-14 of the 

Constitution of india expressly statesthat the State shall 

not deny to any person equality before the law or 

the equal protection of the laws within the 

terrltoryóf India. But, in this instant case, the present 

applicant has been denied opportunity to participate in the 

• recniitznent process of. Postal AssistantsSBCO) in N.E-

Postal Circle by the above Respondent.. No.2, despite the 

applicant has fulfilled all the required eligibility conditions 

for the post It is also pertinent to mention here that the 

applicant with high percentage of marks in 10+2 standard 

[ic. Intermediate Commerce Examination] has been denied 

opportunity to take part in the recruitment process, while 

many candidates who have secured le'ss percentage of 

marks than the present applicant have been allowed to take 

part in the recruitment process. in other words, the 

applicant who has secured 82.44% marks in the aggregate 

in 10+2 standard/12th Class has been denied opportunity 

to take part in the recruitment process while candidates 

who have secured less percentage of marks thain the 

present applicant, so to say thee candidates who have 

secured as less around 68% marks in 10+2 standard/ 12m 

Class have been given opportunity to participate in the 

recruitment process. Thus, a grave injustice has been. 

caused to the present applicant in violation áfArlicle-16 & 

Article-14 of the Constitution of India. 

N 
N 
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5.2. The applicant, who fulfills all the eligibility conditions; and 

who has submiftd application for the post in the 

prescribed application form; and who has submitted his 

application for the post so as to reach within the last date 

• of receipt of application; and who has secured 82.44 % 

marks in the aggregate in 10+2 standard/ 120 1  Class 

ExlminRtion, is fully eligible for 

participate in the recruitment process. But, the applicant 

has been denied the opportunity at the sweet will of the 

above Respondent No.2 while many candidates who have 

secured less percentage of marks than the present 

applicant have been given opportunity to participate in the 

recruitment process. Thus, the applicant has been 

discrimi, ated in the matter of public employment in 

violation of constitutional provisions guaranteed to the 

citizens 	of the country in the 	'Constitution of Itulia'. 

Therefore, the action of the Respondent No.2 to deny 

opportunity to the applicant to take part in the reonitment 

process for the 'Recruitment of Postal Assistants fSBCOJ' is 

violation of fundamental iighta guaranteed in the 

constitution of India. 

6. DETAILS OF THE REMEDIES EXHAUSTED: 

The applicant humbly submits that the applicant has no statutory 

remedy to be exhausted in this case. Further, as per Para-6 (d) of 

the prospectus, 'on1y short-listed candidates will be informed to 

appear for tests and finally selected candidates only will be 

informed of their selection; and no correspondence will be 

entertained regarding applications/selection". 	Therefore, the 
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applicant has no other alternative remedy, but to approach the 

Honlle Thbunal for redressa]. 

7. MATTERS NOT PREVIOUSLY FILED OR PENDING WITH 
ANY OTHER COURT: 

The applicant further declares that he had not previously filed any 

application, writ petition or suit regarding the matter in respect of 

which this application has been made, before any court 'or any 

other authority or any other Bench of the Thbunal nor any such 

application, writ petition or suit is pending before any of them. 

S. RELIEF(S) SOUGHT: 

• 	 In view of the facts mentioned in Fara-ô above, the applicant prays 

that the Hon'ble Thlninal be pleased to: 

(I) 	Issue appropriate order(s)/direction(s) to. the 

• 	 Respondent No.2 to submit the 'Names of short- 

- listed candidates for the Recruitment of Postal 

Assistants [SBCO] who have been called for to appear 

in the Witten/Apt1tude Test and Computer Test 

nóIuding typing skill on oomputerj duly showing 

the percentage of marks secured by each candidate 

In the order of merit In 10+2 standard or 12th Class 

Examluatlo& along-with other relevant recruitment 

records for the kind perusal of the Hon'ble Tribunal; 

and Issue such fluther order(s)/direction(s) as the 

Hon'ble Tribunal may deem proper In the 

circumstances of the case, after• perusing the 

relevant records to be submitted by the Respondent 

No.2; 
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(11) Issue such further order(s)/direction(s) to the 

Respondents to declare the recruitment process as 

null and void, If the Hon'ble.Trlbnual in matlalled, after 

• perusing the relevant recruitment records, that the 

present applicant has Illegally and discriminately 

been denied opportunity to take part in the 

Recru1tment of Postal Assistants (SBCOI conducted 

by the Respondent No.2; and also pass any other 

order(s)/direction(s) as the Hon'ble Tribunal may 

deem fit and proper as to the circumstances of the 

case warrant; 

(ill) Make the declaration absolute that the Recruitment 

of Postal Assistants (SBCOJ conducted by the 

Respondent No.2 through the Recruitment Test held 

on 25-05-2005 (WEDNESDAY) as irregular, null and 

(w) Award the cost of this application to the applicant; and 

(v) Pass any other order(s)/direction(s) as the Hon'b1e 

Tribunal may deem fit and proper to render jualice to 

the applicant 

9. INTERIM ORDERS  IF ANY PRAYED FOR: 

In the interim, the applicant prays that the Respondent No.2 be 

directed not to announce the result of RECRUflMEWt TESTS 

	

• 	 held/conducted on 25-05-2005 (WEDNESDAY) under the 

	

• 	 franchise, ANNUAL RECRUiTMENT OF POSTAL ASS STANTS IN 

N.E-POSTAL CIRCLE". Otherwise, the present applióation before 

the Hon'ble Thbunal will be infructious and meaningless. 
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• 	 10. 	IN THE EVENT OF APPlICATION BEING. SENT BY 
REGISTERED POST:. ;. . 

The applicant declares that the application is filed through bus 

- 	 S 	 advocate.  

11 PARTICULARS OF BANK PRM / POSTAL SORDR 
S 	 FILED IN RESPECT OF TUE APPLICATION FEE: 

	

- S 	Indian Posted Order Nufnber 	: II G 388878 	 5 

Office of Issue 	 : imphalH.P.O 

Date of Issue 	 : 1 1-O6-2OO5 

	

S 	 Office of Payment 	 : Guwahati 
 

S 	
- 	12. LIST OF ENCLOSURES: 	 S. 	

S 

5 	
1. Application accompanied by Index in Appendix-A 

S 	 2. ANNEXURE-A/ 1 to ANNEXURE-A/8. 	S 	

S 

• - 	 S 	

V 	
3. Indian Postal Orde* for Rs.50/- for application fee. 

S 	
S 	 VERIFICATION 	

S 

I, Shri Manish Kumar, S/o Shri Narend±a Kumar 

	

S 	 - 	Singh, aged 21 years, resident of Burma Camp, P.O & !.S: 

	

S 	 S V 	Dimapur, State: Nagaland, do hereby ,erify that the contents 

	

S 	 S 	 of Paras. 1 to 12 are true to my personal knowledge and 

• . belief; and that I have not suppressed any material facts. 

Date: 
 

	

• 	
. S 	

S 	 Se of cant 

S 	
PInce: 	 S 	

S 	
V 

	

S 	 Filed by: -  

	

• 	 V. 	 S 	

V 	 V 	 • 	

• 	 V 

V 	 ' 	 Advocate 	
V 	 . 	

S 	 • 	

V 	 S 	 S  

V 

TO 

 

V 	

The Registrar, 	 S 	 S.  
S 	 •• 	S 	 S 	Centred Mtnrnislrative Tilbunal, V 	 V 	 V 

V 	

. 	Rajgarh Road, Guwahati -781 ().05. : 	 • 	 V 	 S 



NE;io$TL CIRCLE 
ANNUAL EC#WITMENTOFPOSTAL 

ASSISTANTS, IN N.E. POSTAL CIRCLE 
Applications In the proscribed lormat  

Assisrant. 	
is-a CaSed foi from candkiates for the posts of Potat 

Prospectus containing eligibility condcktns such as age, qualifications, etc., rocnjitnth, 
procorture, proscribed appllcat;on-torn, and detais about the number of vacancIes to be Stied 
in the 01550, to whom appiicaUon6 are fo be addressed can be Obtained from all the 1ed 
Post DiScos, main Sub-post Ottices afuafed In Sib-OMsiortat Head quarters and other 
important Sub-Post Ottices, on payrtronl of ts, tOi. by cast, at the concerned post office counter, 

Application duly completed along 	attested copies of the Certificates should be 
submitted to the otticer concerned on or tetore ISIAlM by Registered Post or Speed Post 
Applications sent by other means wilt rice be considered. Applications l000ivod alter the due 
data wilt be rejected and rto corresponlje 	will be entertained: 

Chief Postmaster Central 
North Eastern Circle, 

Shittong . 7931 

ACANcypgsJTJgN 
(for the Year 2003 & 2004)  

SL Name ot 	[QC SC ST 	liJj 	Tot 	Addessi No. Diviioo/Unit 	 Handicap 	Semi. 	 the oftice to 

................................................ 

A:titnI..............................- ..
t.,.. 	

--- 	!----- 

Atttrtlii,i 
ittl 	 . 3 - t•__ .Dijt 

Praifi S 

A uttiihal 
P Odeoft, 

. 	 3. Manlour 
	updt, o f  POa, 

Mantpur Divis. 
T 	 ton. tmphat ______ _______ 

I 	 i 	 T ' 	 -'--- . 	
Meghataya 
Otvtatqri, 
Shitlong 	

. 5. Mizoram 	
• 	a 	Director Pos 

Services, 

	

Mtzoran, 	a.  
6 	 DMston, . 

Nagatand 	3 	- 	I 	. 	 I 	5 . 	Director Postat 
Satylcos, 
Nagaianct 

- 	Divjsion, 
- 	Kohima [7 SBCO 	1 	- 	 '' 	• 	

. Chef Post- 
master ?ene 

- Staff Sect ' 	
. 	t.kCircte 

Totat 	12 NIl 	9 	2 
	25 	- 	 -. 
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Welcome to the Indiapot Wb Site 	 Page 1 of 1 
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1. 
I 

a. 

3.2 

:1r ANNEX1JRj- III 

PROSPECTUS , 

/ The details in this pmspecPs are applicable for recruitment for the following posts: 
Ia) Postal Assistant in Past Offices 	:1 

Postal1 Assistants in Circle Offices and Regional Offices 
Postal Assistants in Returned Letter Offices. 

v)  Postal Assistants in Sthing Bank Control Organization. 
e) SortingAssistants in Rài Iway Mail Service. 
f Postal and SortingAssistant inArni'y Postal Service. 

SCALE OF PAY: The Scaleof Pay is Rs. 4000-100-6000+ admissible allowances. 
PROBATION: The candidates selected will be appointed and will be on probation as per 
rules till the successful completionfprobation as per rules. 
ELIGIBILITy CONDITiONS: e 

Ages (a) Between 18 to 25 yeas as on last date Prescribed for receipt of application as 
shown in the advertisement and in the list containing vacancy position supplied with this 
prospectus. 
Upper age limit is relaxable for- 

(a) SC/STby5years;: 	 . 
OBC by 3 years; 
Physically handicapped by 10 years; and 
Ex-Servicemen by the length of nii I italy service plus three years. 

Educational and other qualifications required:- 
a)Postal/SortingAssistaiits: 
i) 	Pass in I 0+2 or 12 11,  Class Examination from a recognized University or Board of 

School Education or Board of Secondary Education (excluding vocational streams) 
Candidates for the posts of Postal Assistants in P.ost Offices, Sorting Assistants in 
Railway Mail Services and Postal/SortingAssjstatits in Army Postal Service should 
have the above educational qualifications with English as a compulsory subject. 
The candidates should have knowledge of local language of the state, i .. should have 
studied the language dççlçcd aocii'iagy the State Gpvcrnment as a iijcct 
atlist upto Matriculation level. (SS 

Candidates with higher qualifications are also considered. But they have to fulfill the 
requirements mentioned in Sub paras (i)to (iii) above. 

Candidates who have passed Vocational Course or Job Oriented Course (JOC) only,  
are NOT eligible. 

Desirable qual ification:-Typing knowledge and Computer kiiowledge. 
For Postal Asistants of Circle Office and Regional Office typing skill in I lindi at the 
speed of25 words per minute or in English at the speed of3O words per minute and 
Computer K now ledge are essential. 

h) 	JoslaI Assistants in Arm)' l'ostal Services: 
I) 	Applications should be super scribed as "APPLICATION FOR 1OSTAL 

ASSISTANTS TO Army Postal Service" and sent to the Chief Posliimstcr (ieneral. 
NI;. Circle, Shillong - 79300J. 

ii) 	The vacancies reserved forAPS ard open oniy for males. 
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It 	The candidates should produce a medical certificate in prescribed format available in 

this prospectus at Appendix I from a Government Medical Officer. 
All other conditions applicable to the Postal/Sorting Assistants mentioned in sub para 

(a) abovewill apply. 
Special terms and conditions for Postal Assistants in Army Postal Services:. 

o 	The selected candidates will be given provisional appointment order and sent to 
the nearest Branch Recruiting Officer (BRO) for physical and medical check up. 

o 	Candidates found to be physically fit by the BRO will only considered for 
appointmcntand furtherdeputed toArrnyPostal Service as perthcirseniority in 
merit list. Candidates who are not found physically fit by BRO vil I be 
dismissed. They wilihave no.right to claim any appointment either in civ.i I or in 
APS, cvcn.if they are in merit list for APS. 

o 	Candidates declared physicaUyt by BRO as indicated above will be given 
appointment order by the appointing authority. 

o 	Candidate have to fulfill the required medical and physical standards prescribed 
by the Army Headquarters. The, selected candidates will be governed by Ann' 
Act and Army Rule during their service in APS, which entails Field, service 
anywhere in Jndia or abroad, wearing of uniforms as applicable to Army personnel 
and appropriate rank structure. The induction will be in the rank ofWarrant Officer. 

o 	Selected candidates have a liability to serve in Arpiy Postal Service for as long as 
their services are required byAPS Repatriation to civil appointment can be done 
only with consent of both parties. Viz., civil appointing authorities, Army Postal 

Services. 	 , 
o 	The selected candidates will undergo Basic Recruit Training at APS Center, 

Kamptee for a period of six months. Appointment is subject to successful 

completion of training 

o 	If a cndidate'isfound to be "Unlikely to become an efficient soldier" his training 
will be terminated and appointment order issued to the candidate will be treated 

as cancclled. 	, 
o 	A waiting list will be maintained to replace the candidates who are medically 

• 	disqualified during medical examination. The next candidate according to the merit 

will be selected as replacement. 
3.3 	Physically Handicapped (PH) (Column 7 
Applicants may apply to the divisions where vacancies have been reserved under P1-i 

Quota. Application to be super scribed as "APPLICATION FOR RECRUITMENT UNDER 
PHQUOTA".' 

The recruitment ofpersons with disabilities will be governed by Government instructions 

issued from time to time. 
Physically handicapped candidates should produce handicapped certificate form 

Medical Board attached to the special employment exchange and vocational rehabilitation 
center in the prescribed Form I or ii, as the case may be as furnished in Appendix IV. The 
selection of the candidates is liable to be cancelled i fit is found later on that they do not Come 
under the category oiphysically handicapped as defined in the relevant orders. 

(ci) 	The vacaiicy position attached Nvith this prospectus indicates the category of 

physically handicapped persons who can apply for the post reserved. Only such applicants 

who come under the category and within the intensity of the disability can apply supported by 

requisite certificate. 	
2 
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3.4 EX-SERVICEMEN: 0 

(a) 	Ex-servicemen niaapp1y to the divisidshcrc the vacaicies have been rcscivcd 
under Ex-servicemen quota. Application to be super scribe as "APPLICATION FOR 
RECRUITMENT UNDER EX-SERVICEMAN". Attested copy of discharge 
certificate should be enclosed. 

(h) 	Armed Forces Personnel applying for civil posts under eX-SCrViCCman catcgoiy should 
submit the certificate in the following Proforma along with the application. 
"I hereby, with t1e°' information available, certify that Sri 

	

 (Name) No. 	, (Rank) 
would complete prescribed Period of appointment on 

(dates)" 

Place: 
Date: 	

' 0, 

• 	
0 

" 	 Signature: 
Commanding Officer: 

Office Seal: 

The Ex-servicemen should apply in the separate application form available in this 
prospectus furnishing al I. the details as required. 

(4) 	Disqualification: 

No person- who has entered into or contracted a mamage with a person having spouse 
living; or  

No person - who has a spouse living has entered into or contracted a marriage with 
any person, shall beligible for appointment to service, Provided that Central government 
may, if satisfied that such maniage is permissible under the personnel law applicable to 
sucl person and to the other marriage and there are other grounds for so doing, exempt 
any person form the operation of this rule. 

5. 	METHOD OF SELECTION: 

5.1 	The aggregate marks for selection will be 100, consisting of 40% weighiage of percentage of 
marks secured in 10+2 or 12' Class, 50% weightage of marks secured in aptitude test and 10 
marks for computer test (including typing skil) on computer). 

5,2 	A merit list of the candidates will be piepared on the basis of marks in the aggregate secured 
by them in 10+2 or 12111  Class Examination from a recognized University or Board o ISchool 
Education or Board of Secondary Education (excluding vocational strea ms). This merit list 
is on the basis of 40% of the percentage of marks secured by the candidates in 1 0+2 or 12 11,  

Class Examination. For example, ifa candidate has'secured 70% marks in 10±2 or 12" Class 
Examination, he would be awarded 40% of7O i.e. 28 tharks for tlic purpose of preparing 
merit list. 

5.3 	Out of this merit list, candidates equal to 10 times of vacancies (for each commtinity separately 
as per the vacancies reserved for each community) will be called 'forto appar for the Aptitudc 
test/written test. The candidates selected will be addressed to appear forAptitudc Test. Those 
who desires to appear for the Aptitude Test should credit an examination ice as under:- 

i) 	Rs. 100/- for general candidates. 
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Rs. 50/- for Scheduled Castes/Scheduled Tribcs/013C/Ex-serviCCtilCnI 

Physically handicapped candidates in any Post Office and produce the receipt 

at the time of appearing for. test. 

5.4 	The Aptitude Test will contain 50 objective type questions of 2 marks each and will illCl udc 

questions on English, mathematics, general knowledge and reasoning and analytical ability. The 
duration of the test will be 60 minUtes. 50% of the marks secured in aptitude test will be 

given wcightagc for tle fipal asessment. 

5.5 	The computer test consists odata entry knowledge and typing knowledge on computer. The 
test will conists of one passage in English or Hindi to be typed to test the typing knowledge 
(The passage for type test will consist of 450words in English and 375 words in Hindi to be 
typed at the minimum speed of3O w.p.m.) and data consisting of figures and letters to test the 
knowledge of data entry. The test shall be for 30 minutes - 15 minutes for each part, i.e. typing 
knowledge and data entry and each part will be given 5 marks each. Marks shall be given at 0 
or 5 based on whether the candidate achieves minimum standard or not. There will net be 
graded marks. The weightage for computer testwill be 10 marks. 

5.6 	The marks secured in computer test will be added'to the marks already secured in the 
components referred to in paras 5.2 and 5.4 above and a final merit list will be prepared. The 
final selection will he made on the basisofthis final merit list. 

5.7 	Attendance in Aptitude Test and ComputerTest (including typing skill) is mandatory 
for selection. Those who fail to appear f oir these tests will not be selected. 

6. 	SPECIAL INSTRUCTIONS TO THE APPLICANTS: 
The aptitude test for all Divisions/Units in the Circle will be held on the same 
day and at the same time. Hence even if a candidate applies for (liftereni 
Divisions/Units, he/she will be considered only for the Division/Unit in which 
he/she takesthetest. 

Original certificate should not be submitted. Only attested Xerox/photo copies 

should be sent. 
All the required documents and certificates should be sent along with the application. 
The documents/marks lists/certificates submitted at a later dale will not be cnleilainC.t. 
Only short-listed candidates will be informed to appearfor tests and finally selected 
candidates only will be informed of their selection. No correspondence vi II be entertained 
regarding applications/selections. 

(c) 	Community certificates for SC/ST & OBC in the prescribed form from the competent 
authorities, as in Appendix 11 and lii respectively are to be submitted. Certificates 
submitted in any other form or from authorities not competent to issue the same will he 
ignored. 

(D 	The applications should be sent through Speed Post/Registered Post Only Those sent 
through any other means and given by hand will not be accepted. 
Applications wrongly addressed or received after due date are liable to be rejected, 
whatever may be the reason for delay. Applications without required certificates and 
incomplete applications are liable to be rejected. No intimation will be sent in this 

regard. 
The nature of work in the Railway Mail Service rcquies rotation of duties including 
night shifiidetention on overtime duty in the exigencies ofservice. 

(1) 	The selected candidates for the post of Postal Assistants in Post Offices and Sorting 
Assistants in Railway Mail Services are required to undergo induction training at any 
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one of the Postal Training Centers or any other place as directed by the appointing 
authority. 

The selected candidates of all posts are liable to serve anywhere in the Circle and in 
Army Postal Services in India or abroad as and when required at the sole discretion of 
the appointing authority 

The candidates selected for the post of Postal Assistants in Savings Bank Control 
Organization are liable to be posted t any 1-lead Post Office in the Circle. 

(I) No traveling allowances or other expenses will be paid or arrangements made for stay 
for attending tests. Candidates have to bear their own cost and make their own 
arrangenicnts for stay. 

(in) 	Selection of candidates to various posts will be in accordance with the relevant 
recruitment rilès and administrative instructions issued by the Department of Posts 
form time to time. 

(n) 	The Department reserves the right either to revise the number of vacancies or to cancel 
the recruitment, ifso warranted and the Department will not be liable to return the fee 
or pay any compensation on the applicant's application. 

	

7. 	DETAILS OF ENCLOSURES: (List of attested Xerox copies of Certificates and documents 
to be scnt). 

a) 	All Marks lists of Education qualifications. 
h) 	Proof br l)a Ic of Birth. 
c) 	Medical certificate given by the Government Medical Officer in the Prescribed 

format as in Appendix I for candidates applying for Postal/Sorting Assistants 
in Army I'ostal Services. 

(1) 	Cast/Community Certificates in the prescribed form for SC, ST and OBC 
candidates issued by competent authorities. (Please see Appendix 11 and III) 

e) 	2 Pass Port Size, Photographs (one to be pasted on the application and other 
sent loose with name and address written on the reverse). 

1) 	Pbysically Handicapped Certificate from the competent authority in case of 
physically handicapped candidates. (please see Appendix IV) 
I)ischarge certificate in case of cx servicemen or prescribed certificate in case 
of serving Armed Force's Personnel, if any. 
I)iily filled in Application Form itself. 

	

8. 	'I'he application in the fhni attached to this prospectus, completed in all respects maybe sent 
to the officer of concerned division/unit as at col. 10 of VACANCY POSITION chart. \'acancy 
Posiion chart is supplied along with prospectus and application form. The application along with attested 
:uFcs of requisite certificates should reach on or before the date mentioned in the vacancy position 
chart. Applications received after due date are liable to he rejected. 

	

9. 	IMPORTANT: 
Original certificates should Not be submitted. Only certified copies should be submitted. 

I lowever, SC/ST/OBC/PH & Ex-seiviccmen candidates should produce relevant original certificates 
at the exami nation center for claiming examination fcc concession. 

lithe prescribed/required documents arc not submitted along with he application, 
application will he rejected and no request for revival will be considered. 
Incomplete or unsigned applications or applications without photographs/late applications 
will be rejected. 

(i) 	I klbrc submitting his/her application, the candidate must carelu fly read the eligibility 
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conditions and satisfy himsclfthat he fulfills all the cligibility conditions for the post liw 
which he has applied. 

e) 	For Postal AssistantlSortingAssistant posts, the candidate who conies under the zone 
of consideration will be called for the written aptitude test. Each such candidatc Will he 
issue a Hall Permit and will be assigned a Roll number. The J -lall Permit will be sent to 
the candidates in due course. Time table and venue of the examination will be indicated 
in the hall permit. However, candidates can sit for the examination only on payment of 
the prescribed examination fee; 

10. INSTRUCTIONS RELATING TO SUBMISSION OFAPPLICATION. 
(i) 	Write the require information in English or in Hindi. 

One envelope should contain application ofone candidate only. 
The envelope containing the appliation mLrst be super scribcd in bold letters as 
"APPLICATION FOR RECRUITMEN] OF ....................................... 
............ ........ (post for which applied). 
An application will be rejected at any stage of recruitment process for not having been 
submitted in the official format/ having incomplete information/ wrong information / 
mis-representation of facts / unsigned/ vithout photographs / not accompanied by 
attested copies of required certificates. 

If a candidate has changed his/hername or dropped/added part of his/her name after 
Matriculation/S5C/j-j Secondary or he/she changed his/her name after Mairic etc., 
proof for the change in the name such as Affidavit, Gazette Notification, etc., should 
be enclosed. 

NOTE: 	Only certificates issued by the competent authorities, for example, the Universities! 
concerned Boards would be accepted as proof for having pOsSeSSC(l the minimum educational 
qualifications or date of birth. Only those certificates issued by the competent authorities and in the 
prescribed form would be considered. 
11. 	Cl-I ECK LIST: Before submission of application the following points may he checked 
carefully and the corresponding columns are filled correctly. 

Check whether you have firmly pasted your Passport size Photograph (5cm x 7 cm) ii 
the prescribed place in the application form. 
Check yow E1igibili carefully 

Check whether you have filled in all the columns ofthe application form correctly and 
no columns have been left blank. 
Check whethe you have filled in your COMMUNlTY/CATLGQRy STATUS 
correctly in the relevant column. 

Check whether application form has been signed in full by you. 
ABBREViATIONS USED IN THE PROSPECTUS MEAN THE FOLLOWING: 

OC : 	 Other Community 
SC : 	 Scheduled caste 
ST : 	 Scheduled Tribe 
OBC : 	 Other Backward Classes 
OPEl : 	 Orthopaedically Handicapped 
1-I1-I : 	 Hearing Handicappc.l 
Ex- SM : 	 Ex-Scrviceman 

CHIEF POSTMASTER GENERAL 
N.E. CIRCLE, SHILLOING -793 001 
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BHAR SCHOOL EXAMINATION BOARD, PATNA 
MAR KS SHEET OF SECONDARY SCHOOL EXAMtNATION, 1998 

SLNo. 	358c96 
ANNUAL EXAM, 

A 
ROLL CODE ROLL NO 1 NAME OFTHE EXAMINEE DATE OF BIRTH 

0528 (1593 'ANISH 01/10183 

GRADE IN 
SCHOOLNAME- 	MA1'CAL 	71INAPY 	MOTIHRT suPw 	A 

ç LANGUAGE SCIENCE  

MIL SIL ,. 	 PHYSICS CHEMISTRY BIOLOGY MATH 

H Nt) S NK THEORY PAC TOTAL THEORY PRC TOTAL THEORY PRC TOTAL 

FULL 100 100 100 45 05 50 45 05 50 45 05 50 
MARKS 

PASS 
MARKS 30 30 30 - - 15 - - 15 15 

MARKS 
0 .54 .38 .13 '.04 17 13 04 17 24 0 

OBTNED 

SOCIAL SCIENCE COMPULSORY OTIONAL 

RESULT 

HIS .CIV GEO 
1ST DIV: 420 

THEORY THEORY PAC TOTAL '' 

2ND DIV : 315 

3RD DIV :210 
FULL 

MARKS 
50 50 50 '100 .70 30 100 700 100 

PASS 
MARKS 15 15 15 . 	 30 21 09 30 210 - 

MARKS 16 -) . 21 1 ) 	civ 
OBTAINED 

4-T 
f 	0. 0551_)O0rc_97 	 SECRETARY 

63'1rUe COPY 
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WATE . EDUC,4  No.: 11242,6  

ON 
ot 

	

C 	. 

	

. 	PATNA' 

MARKS STATEMENT, 2001 

AFTERScRUTJy. . 
The foHowing are the marks obtained by 

MANISH KUNAR 

CoHege 	PANDIT 1JAM PANPEY C0LLtErE. CH,. MOTIHARI 

RoilCode ( 
	44 	No.1 	20036 	EnlistrnentNo. I11-0021-98 

at the Annual IntermediatQt1MERC 	Examination 2001 held in the m(;hth of FER r ZOOl 

SUBJECT NAME Full 
Mks 

Pass 
Mks 

Mks. 	Mks. 	Theory 
I 	II 	Total 

Practical 
Marks 

_J_. Subject 
Total 

Agg. Mks. 
Result Th. Pr. 

01.COMPULSQRY: .. 	. 	. . 

RBH 1 00 )30 )7 	07 . 075 

ENG Z00 360 )9 091180. . 	. 80 £ 
02,OPTIONAL: ..,,. 

BPA 8 	f3PlQ 00 60 14 43 

MNB & ELE Z00 
t. 

?99 0 18Q,. L80 D 
. 

TRD & TPT zoo. .. 60, D48 .03 

01 ADDITIONAL: .-. 	.,. . . 

742 
04. VOCATIONAL: . .:: ,-., . . . St DL%/ 

t30 tiz . 	012 079 :191 

Z3f06/)O1 .  
Dale 	

.-. 	 . 	

.. Secretacy 
: 	 '.:i. 

I... 	-.--._. - 	.-.fl.". 	.' ........... 
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Nagaland at a glance 

Location 	 : Approximately Lies between 25 '6 and 27 '4 latItude, North 
or Equator and between the longitudinal lInes 93 '201 and 
95'15E. 

Sthte Capital 	; Kohtma (144412 mts above sea level) 
OffIcial Language :Ernl1sh v 

AngarnI Ao, Chakhesang, Chang, Khiamnlungan, Kuki, 
TrIbes 

	

	 ; onyaJ, Lotha, Phom, Pochuiy, Renma, Sumi, Sangtam, 
Vimchungru, Zeflang. 

cini!i 

ko Population Poputation DenityT Libaracy PDP (1996.97) Pr Capita Income 
I Sq. Kin. 1 (1996.97) 
] __(BL.  

16527Sg.Km I 	19 1 88,636 L120prn:p,r 67.11% 17299/- R. 11368/- 

cIIn 

	

Rainfall (2000mm-2500mm 	ra&) 	 Thrrrature 
Spt -Oct Nov-~pr 	5ummr 	Wbar Hecvy Rain 	 Occa:iona4 Rai 	Dry Season 	14C- 31 C 	4 C - 24 C 

gprLnllyJt: 

6 

Air Port 

) Imt, ur 

Rail I$aad 

Dlmaour 
Natknal Hlw 	 Stat* 

370 

Untrfty 

9. Othor; 

Wddd I. CoUoo 	11$gh.Schioo(zI Schools 

40 	I 	236I 	418 

Primary 
LPo1YT4chnkI 

lndugrla( Traiffing 
Sclool 	 Injtituje,(m 

Ma or Cr 	: 
Rice Maize M 

MaorM1nral: Forest Fruit: Vgthbta: 
11 62,930 hec. 
21Z of total 

anna,P1nmpIe, orng,, 
ai1on Fruit, Pmar, 

Ginpr, Garlics, 
1ChllII,Tomato, potato,I etro.ium, and area) (um, jack fnift etc. 	1Cabbaa atc. 

rbietc. 	I 	 I 	 I 

Dvi1nimcr:The site Is designed and hosted by National Fnlomiatics Cent, NgaIand State Unit, Kohima. Cont(  r provkled tnd muintuined by the tleto government of Ngatand. 	 , 	 * 

n1m.d (Me UnN. 
Room2, Centrel clock MewSacrat mint Complex, 

tohln47004, Negnd 

Ii fi1):/./fl n8111 tin 1, tile. lfl/pi.oJ:J IeJnlnnoe IItI)I 	

grtfed t o bo Zrue CQPY 
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The Academic Council of 
NUT 

•••Vi: ZFflifltd 

MANISH KUMAR SINGH 

during and after1  six months of study on the specif I curriculum 
and havü.g'found. the cndjdte's performance to b. . 

EXCELLENT oj 	

- 	II 

legend overleaf 

have pleasure in recognising this attainment with the award pf this 

in 

H 
given under our hand and seal on 

this, the 	21 St 	day of January2003 
I 

at 	QALCUTTA  

(laizman 	
•0 	 Member of the 

	

of the AcademcCouJ 	 . 	oftheAademIcCounij 	 AcodetnlcCcuncU 

03ccz7ZzZ6047 :  L41 	
II 	 R0100V2000312 
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BEFORE TI -IE CENTRAL ADMINISTRATWE TRIBUNAL 

GUWAHATI BENCH GUWAHATI 

OA NO. 15412005 

SHRI MANISH KUMAR 

• APPLICANT 

-VERSUS- 

UNION OF INDIA & ORS 

RESPONDENTS 

WRiTTEN STATEMENT FILED BY THE RESPONDENTS 

That the respondents have received copy of the OA and have gone through the same. 

Save and except the statement, which are specifically admitted here in below, rests may 

be treated as total denial. The statements, which are not born on records, are also denied 

and the applicant is put to the strictest proof thereof. 

That before going through various paragraphs of the OA, the respondents beg to give 

brief history of the case. 

One post of Postal Assistant in saving Bank Control Organization (SBCO) for 

OC (Unreserved) candidate was declared vacant and applications were invited 

for recruiunent against the vacancy along with other vacancies for Postal 

Assistants and the same was notified in the Daily Newspapers published in all 

the States of this North East Postal Circle, in the middle on March, 2005. Last 

date of receipt of applications for the posts was fixed on 10.4.2005. 

In the said Notification, in Para 2, it was specifically mentioned that" 

Pmspecws containing eligibility conditions such as age, qualifications aw., 
recniilment procedure, prescribed application form and details about the 

number of vacancies to be filled in, the officer to whom applications are to be 

addressed can be obtained from all the Head Post Offices...................... 

-P 
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In the Prospectus, in Para3.2 (in) it was clearly;mentioned" The candidates 

should have knowledge of local language of the State, i.e. should have studied 

the language the language declared as local language by the State Govt. 39  a 

subject at least up to Matjiculalion level (SSLC)." 

The applicant applied for the post of Postal Assistant (SBCO). As per his 

statement, he passed Intermediate Examination, equivalent to XlIth Class 

examination in the year 2001, from the Bihar Intennediate Education Council 

and presently staying in the State of Nagaland. The applicant claimed, "the 

official language of the State of Nagaland is 'English' and no other language is 

available for the State of Nagaland where the applicant presently resides? 

{Para4.6(i1)&(iü)oftheAOrefers} 

But as per Dy. Secretary (Examinations) Nagaland Board of School Education 

ft Kohima, letter No. NBE-6IEX-Mlsc/2002-03, (I) Ao, (11) Lotha, (III) Seina & 

(IV) Tenyidie are recognized as local languages for the State of Nagalant The 

the letter of the State Govt., as per the  copy of the Mark-sheet issued by the 

Bihar Intermediate Education Council and submitted by him along with his 

application for the post. 

Copies of the letter mentioned above and Mait-sheet of the applicant 

is annexed herewith and matted as Annexure-B & C respectively. 

As such he was not found eligible for the post as per eligibility critetion and his 

candidature was rcjec.tetL 

(el it is the policy of the Govt. to encourage local youth to join the main stream of 

ft the country by providing them with the scarce employment opportunities in the 

// relatively backward Noilh Eastern States. 
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That with regard to the statement made in paragraph 1 of the OA,  the respondents while 

denying the contentions made therein beg to state that the aptitude test and the 

computer test conducted on 25.5.2005 by the respondent No. 2 was fully in accordance 

with the Method of Selection as mentioned in Para No.5 of the Prospectus published 

and supplied to the candidates for the purpose. The shoit listed candidates, who were 

selected as per instructions/guidance, were called for aptitude test on 25.5.2005. There 

was no provision of publishing the names of the short listed candidates. 

That with regard to the statements made in paragraph 2, 3 and 4.1 of the OA, the 

respondents beg to offer no comments. 

That with regard to the statement made in paragraph 4.2 of the AO, the respondents beg 

to state that the applicant studied under the Bihar School Education Board Patna, 

where he could not study any local languages recognized by the State Govt. of 

Nagaland in which State the applicant presently resides and from where he applied for 

the job. Study in any of the local languages recognized by the State Govt. of Nagaland 

up to Matriculation level was compulsoiy as per conditions laid down in Para No. 3.2.a) 

in) of the Prospectus supplied to the candidates. The local languages recognized by the 

State Govt. of Nagaland are (a) AO, (b) Senia, (c) Lotha, (iv) Tenyidie vides the letter 

No. NBE-6/EX-MISV/2002-03:3275 dated 05.9.2002. 

That with regard to the statementmadeinparagraph4.3 oftheOA, therespondents 

while denying the contentions made therein beg to state that the vacancies were notified 

and published in the local newspapers of all the States of North East. 

That with regard to the statement made in paragraph 4.4 of the OA, the respondents beg 

to state that the application of the applicant was received on 28.3.2005 along with the 

enclosures. 

That with regard to the statement made in paragraph 4.5 of the OA, the respondents beg 

to state that Para 3.2 of the prospectus supplied with the application form reads as 

follows and stipulates the following conditions. 
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(a) Postall Soiling Assistants: 

(i) Pass in 10+2 or 12th Class Examination froma recognized University or Bpoanl 

of School Education or Board of Sècondaiy Educalion ( excluding vocational 
sama).. 

(n) Candidates for the posts of Postal Assistants in Post Offices, Soiling Assistants 

in Railway Mail Services and Postal/Soiling Assistant in Army Postal Service 

should have the abave educational qualifications with Fngbsh as a compulsoiy 
subject. 

(iii) The candidates should have knowledge of local language of the State, ie 

should have studied the language declared as local language by the State 

Government as a subject at least upto Matriculation level (SSLC) 
(1v) Candidates with higher qualifications are also considered. But they have to 

fulfill the requirements mentioned in Sub Paras (I) to (iii) above. 

Candidates who have passed Vocational Course or Job Oriented Course (JOC) 
only am NOT eligible. 

Desirable qualification: - .Typing knowledge and Computer knowledge. 

(vu) For Postal Assistants of Circle Office and.Rejonal Office typing skill in ilindi 
at the speed of 25 words per minute or in English at the speed of 30 words Im 

minute and Computer knowledge are essentiaL 

That  with regard to the statement made in paragraph 4.6(1) and (ii) of the OA, the 

respondents beg to sate that the applicant was born on 1.10.83 and he had passed the 

Inteimediate (Commerce) in the year 2001 from Bihar intermediate Education Council. 

That  with regard to the statement made in paragraph 4.6 (iii) of the OA, the respondents 

while denying the contentions made therein beg to state that the candidates have not 

studied any local languages recognized by the. State Govt., up to matriculation level 

under any school/Board of the States from where they applied for the job. It was one of 

the conditions under the item No. (a) (iii) of Para No. 3.2 of the Prospectus. The local 

languages have been recognized by the State Govt. of Nagaland as (i) Ao, (ii) Lotha, 

r1  
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(iii) Sema and (iv) Tenyidie vide their letter No. NBE-6IEX-MISCI2002-03:3275 dated 
05.9.2002. 

That with regard to the statement made in paragraph 4.6(iv) of the 0A the respondents 
beg to offer no comment. 

That with regard to the statement made in paragraph 4.7 of the OA, the respondents 

while denying the contentions made therein beg to state that the applications of the 

candidates were not considered for short listing as they have not studied any of the lOcal 

languages recogmzed by the State Govt., up to maftiulation level under any school 

IBoard of the States from when they applied for thejob. 

That with regard to the statement made in••paih 5 of the OA, the respondents WHO 

denying the contentions made therein beg to state that since theapp leant could not 
fulfill the condition of study in any local languages up to Matriculation level, as per 
condition presciibed in the Prospectus, his candidature was rejected. 

That with regard to the statement made in paragraph 6 of the OA, the respondents while 

denying the contentions made therein beg to stale that under the tenns and conditions 
prescribed for the rccnzinnent of Postal Assistant (SBCO) in N.E. Cirele, the candidate 
has not been found eligille for the post, as he did not study any of the local lanUagcs 
recognized by the State Govt. of Nagaland where he is presemly residing up to 
Matriculalion level 

That in view of the facts and. circumstances naiiated above the respondents beg to state 

that the present OA, is devoid of merit and does not any relief m ft'Honlfit  
Tribunal as sought for, hence the Hon'ble Tribunal may be pleased to disnss the OA 
withcost. 



4. 	
S 

VERIFICATION 

J Sini &,& 	 present working as 

Luq) .....at 51J1p ......... who is 

taking steps in the present OA and competent to sign this verification, do hereby 

solemnly affinn and state that the statement made in paragraph ........... ............ are 

tnze to my knowledge and bciei those made in paragraph ...... A. ....£5.arc matter 

of records, are tree to my infoimalion derived there from and the rest are my submission 

before this Hon'ble TribunaL I have not sUppressed any material fact 

And I sign this verification on this. A. .th day ofE2OOat Guwahati 

DEPONENT 


